I N THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON

TRANSFER PETI TION (CRL.) NO. 470 OF 2009

LEENA SRI VASTAVA & ORS. ... PETI TI ONERS

VERSUS

SANDI P KR. SRI VASTAVA & ORS.  ..... RESPONDENTS

ORDER

The present transfer petition has been filed by
the petitioner-wife and her famly nenbers (viz. her
parents and brothers) under Section 406 of the Code of
Crimnal Procedure seeking transfer of Crimnal Case
No. 329 of 2007 titled Govt. NCT (State) through its

Police Conm ssioner, Del hi V. Sabneet and Ohers

pending in the Court of Metropolitan Magistrate,
Pati al a House, New Delhi to the Famly court, Allahabad
(U.P.)

W have perused the grounds wurged in the
transfer petition and also heard the |earned counsel
for the parties. W are satisfied that the transfer
petition deserves to be allowed and we, accordingly,

allow the transfer petition and direct the transfer of



Crimnal Case No. 329 of 2007 pending in the Court of
Metropolitan Magistrate, Patiala House, New Delhi to

Fam |y Court, Allahabad (U. P.).

[J.M PANCHAL]

NEW DELHI
NOVEMBER 06, 2009.



JUDGMENT



